IN THE CENTRAL ADMINISTRATIVE TRIBUMAL: HYDERABAD BENCH AT

HYDERABAD
M.A.No.1131£1997 In 0.A.N0.66/1993, Date of Order:12-3-1998.
Between: . '
B ) %&J‘ .. e
R.V.V.L.Narasimha Rao. ..Applicant/ M pym e
. Applicant No.2 in-the OA
and

1. The Union of India,rep. by the
Director General, Telecommunications,
New Delhi-110 001,

2. The Secretary, Ministry of Finance,
Govermment of India, Department of
Expenditure, New Delhi-1.

3. The Chief General Manager,
Telecommunications, Andhra Circle,
Rampally Station Road, Hyderabad-1.

4. The Chief General Manager,

Telecommunications-Projects Western Zone, -
Senapati Bapat Marg, Lower Panel,
BCI'nbay-13 . - . . .
"5. The Chief General Manager, Ca % 3 .
Telecommunications, Toore
Bhuvaneswar (Orissa) S "
. e T
6. The Chief General Manager, ' e
Telecommunications, B "
Bangalore. SE IR .
7. The Chief Post Master General, g ST

-,

Andhra Circle, Hyderabad=-500 001,

8. The Chief General Manager,
Telecommunications, Gujarat Circle, . :
Almedabad. B N W

9. Chief General Manager,
Mahanagar Telephone Nigam Itd,
BOﬂIb?Y .

..Respondents/hesﬁ@ndénts

COUNSEL FOR THE APPLICANT ¢ Party-in-person

COUNSEL FOT THE RESPONDENTS : Mr .N.V.Raghava Reddy.Addl.OGéC

CORAM:

THE HON'BLE SRI H.RAJENDRA PRASAD,MEHBER(ADMN)‘
AND
THE HON'BLE SRI B.S.JAIX PARAMESHWAR, MEMBER (JUDL)
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foﬂ:e{Eher hand, the applicant is undeubtedly eager to have

\

a Einal décision in the mattlr.

3. NTak;ng into consideration the submissions made by the
parties ané also the difficulties involved in arriving at a
fipal decision, it is directed that the final ccmpliance of

LY

the orders in the OA shall be taken and a decision shall be

‘"éommunicééea to the applicant within 75 days from today. It

.o

will be noted that no further extension shall either be
requested or can be granted.
4. In case of non-compliance, this Tribunal shall have no

choice except review further coﬁrse of action, as Q?r'law.
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RVVL Narsimha Rao Versus Union of Inida, andothers)

Counsel for the applicant t Party-in-person

Counsel for the respondents ¢t N.V, Raghava Reddy
oGSC

Coram
Hon., Mr. H. Rajendra Prasad, Mewber (Admn.)

Hon. Mr, B.S, Jal Parameshwar, Mamber(Judl,)

Order
Oral order (per Hon. Mr. H. Rajendra Prasad, ‘ember(Admn)

This MA was mentioned for call by the Party-in-person
today. His cqmplaint was that despite the orders passed in
this OA, no meaningfui action is.yet taken to grant him any
relief or even to consider his request, and that needless
?elay is beiﬁg caused by the Department in settling his. claim.
It is mentiaﬁed by Mr. Raghava Reddy that the mattér:is |
receiving urgent consideration and thenhole issue stands

ﬁb-l . J
referred tgLMinistry of Finance,

‘2. In this connection a letter from the Director SEA,

: Deparﬁment of Telecommunications, dated 20-2-1998 was shown

to us which explains the stage at which the case stands.
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\ 1IN THE CENTRZL ADMINISTRATIVE

- TRIBUNAL IYDERABAD BENCA

MsAWNG. 1131/97 in OC.A.65/93

i . Betweens Date of Order;\_%
R.V.V.L.Narasimha Rao, \

ang _ .o Applixé

1, The Union of India, rep, hy the

Director G Tel ' i ‘
or (eneral, re*ecommunlcatlons, New relhi-1, ;}
£

2. The Secretary, Minist ']
, stry of Finance, Govt.of India.
Dept.of Expenditure, New nslhi-i. ndlar'r"

3. The Chief General M '
i al Manager, Telecc - - .
Andhra Circle, ' mrunications, %

_ : Nampally Station Eko 4 -
4, Lhe_Uhief G¥neral Manager, Telecommuggéagigigabad t
Projects Western Zon=s, Senapati Bapat Mar ‘
Lower Panel, Bombay-13. o
5. The Chief Ceneral Manager,
| Bhuvaneswar (Orissa).
4“- 6. The Chief General Manager, Ea

TblecommuniCations,

;; Telecommunications, Bangalore, : :

7. The Chief Postiaster General, B

\ . Aqdbra Circle, Hycerasbad-1. _ AR

8. The Chief General Manager, Telecommunications, - %h&ﬁWw
Gujarat Circle, zhmedabad. ’ R ;

; \ 9. Chief General Manager, s , o : ,\”’

t e
f | Mahanagar Telephone Nigam Ltd, Bombay. -

"y
.

. Respondents.
¥r. R.V,7.L.,Narasimha Rao, Party-in-person.

Wr. W.V,Raghava keddy, Addl, CGsC, for the Respondents.

ORI THE HON'BLE MK. H.RACENLRA PRASAD : MEMBEK( ADMNP
THE (ON'BLE MR.B.S.JAI PARAMESWAR : MEMBER( JUDL) N

The Tribunal made the following Order:- _ | -~

On 2.3.1998 in the said M.A. we gavé éikéctions t?:ﬁhe' . :t

conpliance of the orders 157 ENE L Owh. and . the

respondents for final _ , s
cision taken thereof shall be cormunicated to the applicant within
eci e

8
5 days from 2.3.1998.
7 . en the M... came up for hearing the learné

ceé a letter, bearing NO.TA/LQ/5-66/93
—en taken on record) and submitted that thew
d to the a ppli-

d counsel for

né the same has beeéen communicate

ances, the directions given in the M.7., -

ith Hence, the M.A. is disposed of.
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